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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  418 of 2021 
With 

ORIGINAL APPLICATION NO. 447 of 2021 
IN THE MATTER OF: 
Tilak Raj Adhana & Ors    …Applicant 

Versus 
State of Uttar Pradesh   …Respondent 

ADDITIONAL AFFIDAVIT ON BEHALF OF THE PROJECT 

PROPONENT/RESPONDENT NO.5 &6 PURSUANT TO THE 

ORDER DATED 06.09.2024 PASSED BY THIS HON’BLE 

TRIBUNAL IN THE CAPTIONED MATTER  

Most Respectfully Showeth: - 

1. That the present Additional Affidavit is being filed by the Project

Proponent/Respondent No.5 & 6 pursuant to the order dated

06.09.2024 passed by this Hon’ble Tribunal in the captioned matter.

2. That this Hon’ble Tribunal vide order dated 06.09.2024 in the

instant Original Application granted liberty to the Project

Proponent/Respondent No.5 & 6 to place on record documents

regarding “No Objection Certificate” obtained in respect of

concerned borewells. The relevant extract of the order dated

06.09.2024 passed by this Hon’ble Tribunal is as follows:

“1. Learned counsel appearing for project proponent states 

that he may be granted further a weeks’ time to place on 

record documents with regard to No Objection Certificate 

obtained in respect of concerned borewells. He may do so by 

next date”.  

3. That the Project Proponent/Respondent No.5 & 6 has two

borewells which are installed in the premises of M/s. Modi Sugar

11303



Mills (Modi Industries Limited).  The Central Ground Water 

Authority, Ministry of Water Resources, River Development & 

Ganga Rejuvenation, Government of India has granted No-

Objection Certificate bearing NOC No. 

CGWA/NOC/IND/ORIG/2018/3052 to the M/s. Modi Sugar Mills 

for both the borewells. That the NOC was valid for the period 

effecting from 03.01.2018 to 02.01.2020. 

A copy of the No-Objection Certificate bearing NOC No. 

CGWA/NOC/IND/ORIG/2018/3052 granted 29.01.2018 to the 

M/s. Modi Sugar Mills is annexed herewith and marked as 

ANNEXURE -A/1. 

4. That two borewells are installed in the premises of M/s. Modi 

Distillery (A unit of Modi Industries Limited).  The Central 

Ground Water Authority, Ministry of Water Resources, River 

Development & Ganga Rejuvenation, Government of India has 

granted No-Objection Certificate bearing NOC No. 

CGWA/NOC/IND/ORIG/2018/3534 to the M/s. Modi Distillery. 

The NOC was valid for the period of 27.04.2018 to 26.04.2020 for 

both the borewells.  

A copy of the No-Objection Certificate bearing NOC No. 

CGWA/NOC/IND/ORIG/2018/3534 granted on 16.05.2018 to the 

M/s. Modi Distillery is annexed herewith and marked as 

ANNEXURE -A/2. 

5. That the Central Ground Water Authority, Ministry of Water 

Resources, River Development & Ganga Rejuvenation, 

Government of India issued order/notice bearing file no. 25-

23/CGWA/NOCAP/2018, dated 07.02.2019 wherein, permission to 

grant NOC was put on hold in compliance of the order dated 

29.08.2018 passed by this Hon’ble Tribunal in O.A. No. 411/2018.  
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A copy of the notice bearing file no. 25-23/CGWA/NOCAP/2018, 

dated 07.02.2019 issued by Central Ground Water Authority, 

Ministry of Water Resources, River Development & Ganga 

Rejuvenation, Government of India is annexed herewith and 

marked as ANNEXURE-A/3. 

6. That on 05.08.2019 Uttar Pradesh Ground Water (Management and 

Regulation) Act 2019 was assented by the Governor of the State of 

Uttar Pradesh with the objective to provide for protecting, 

conserving, controlling and regulating ground water to ensure its 

sustainable management in the state. 

7. That on 25.02.2020, Uttar Pradesh Ground Water (Management and 

Regulation) Rules, 2020 came into effect. Thereafter on 02.03.2021 

Guidelines for understanding and processing of online applications 

receive under Uttar Pradesh Ground Water (Management and 

Regulation) Act, 2019 was uploaded on the website of Ground 

Water Department, Ministry of Jal Shakti, Government of Uttar 

Pradesh. 

A copy of the screenshot depicting the date of issuance/uploading 

of the Guidelines for understanding and processing of online 

applications under Uttar Pradesh Ground Water (Management and 

Regulation) Act, 2019 is annexed herewith and marked as 

ANNEXURE-A/4. 

8. That after the above guidelines, the Project Proponent/Respondent 

No.5&6 had applied for renewal of No-objection certificate for the 

extraction of ground water of Borewell-1 and 2 for Modi Distillery 

on 29.06.2021. Thereafter the NOC was renewed for the period 

valid from 21/07/2023 to 03/01/2025. 
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 A copy of the NOC certificate of two borewells in Modi distillery 

installed in the premise is annexed herewith and marked as 

ANNEXURE -A/5(Colly). 

9. That the Project Proponent herein also applied for the NOC from 

UPGWA for Modi Sugar Mill on following various occasions after 

the guidelines were formulated in the year 2021 and due to certain 

technical issues, the said Application for NOC was 

rejected/declined:  

a) 02.08.2021 

b) 26.11.2021 

c) 01.06.2022 

d) 19.12.2022 

e) 22.02.2023 

10. Thereafter a clarification letter dated 31.05.2023 was sent to the 

Ground Water Department with regard to the issues of NOC 

explaining all the earlier application for Renewal of the NOCs. 

A copy of the clarification letter dated 31.05.2023 is annexed 

herewith and marked as ANNEXURE-A/6. 

11. That after all the above continuous efforts and deliberations, the 

NOC was renewed by the UPGWA for the period 06.12.2022 to 

03.01.2025 for 2 borewells installed in the premises of the Modi 

Sugar Mill.  

A copy of the NOC certificate of two borewells installed in the 

premise in Modi Sugar Mill is annexed herewith and marked as 

ANNEXURE -A/7(Colly). 

12. That the annexures filed along with the present additional Affidavit 

are true copies of their respective original. 

13. That the supporting affidavit along with the present additional 

Affidavit is annexed herewith.  
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SAURABH RAJPAL  

(ADVOCATE FOR THE PROJECT PROPONENT) 
OFFICE:-D-206, 2ND FLOOR,  

LAJPAT NAGAR I,  
NEW DELHI-110024 

MOB: -99717 92885 
                                          E-MAIL: -advocatesaurabhrajpal@gmail.com   
PLACE – NEW DELHI 

DATE - 16.09.2024 
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Not Appl icable 
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Not Applicable 
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., 
BEFORE THE NATIONAL GREEN TRIBUNAL, 

I -- PRINCIPAL BENCH, NEW DELHI 
Y~\ 01. /·; ORIGINAL APPLICATION NO.418 of 2021 

I i ~~ -➔ ~1 - · 1 
• 

/ ro!:f ~ F/~
1
( \ ORIGINAL APPLIC:;;~N NO. 44 7 of 2021 

I-<~) ~.f!41rl & f aE MATTER OF: 
\ ..-i.'L, 094"' '" (~ - ~~ C"f \ 
. "" ~· . l .. , i~_,..v:;:..r~W, Raj Adhana & Ors .. , ...... ....... .. . ..... . .. . ........ Applicant 

,q· . • _,.r \ 1/ Versus 
i -- ------·-state of Uttar Pradesh & Ors ........... . .. ........... Re~pondent 
g-
1. AFFIDAVIT 

I, Rajeev Gupta, S/0. Shri Mahendra Kumar Gupta, Aged About 

52 years, R/0. E-118, Saya Zion, Gaur City-I , Sector-IV, Gr~ater 

Noida do hereby solemnly affirm and declare as under:-
Contd .... 2 .... 

Statutmy Alert: 
1 · l~~ '.:l;;~';~t~{~ ~~ 1i~~ J~1~N{ ~~\~,;?:ee~,1f~'.;f~r;nt;,~'~eiia~~ii:1~i~;!,'/;~1l:,~"/X~bi!~';:;g ~;~j!;;p;t;;:;'.;;~/P!' cf Slock Hr,icJ;n

9 

2 The: onus oi ci1ecklng the leg1t:rnncv 1s on U:e users of the rertifir-at~ 

3. in c,ase of any d;sc.repancy pk~ase inform the (;cmpt"1ient AuttK~nty ~-
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-2-1. That I am Authorized Representative of M/ s Modi Distillery
Unit, Modinagar, District Ghaziabad (U .P) and am well
conversant with the facts anvvd circumstances of the case and
thus competent to swear this affidavit.

2. That the accompanying Additional Affidavit has been drafted
by my Counsel under my instruction based on knowledge
and I affirm that statement of facts made herein are true
andcorrect to my/2-- O)�- knowledge.

/ . ,...r-��{'l __ That the contents of the said reply be read as part of this affidavit
:·tl]. {� 1it�.-�- r'-,, l..,'- � and same are not repeated here for the sake of brevity.

� �,4: C#'/1 � 
. 0 - ro�;.qPc, 

\o���Q'1/ �·,, ·.___: __ F �_: ,,,,, , DEPONENT 
, .. 

/I 

VERIFICATION 

Verified at Modinagar on this 12th day of September, 2024 that
the contents of my aforesaid affidavit are true and correct to my
knowledge. No pk.rt of it is false nor anything material has been
concealed therefrom.

" \ ,

-���
���i

DEPONENT 
:,. 

�1 2 SEP 2024 A,.:vocate 

IQ\?'_ -·h\1•� 

�ti � _,, i'ehs\i i\i.i.Ji l\iagiil

1Miiabar

·i 

7

.., 
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SU~IN-&Pl.); 14~k4.9~4~8§?8700562893W 

RA~E-~DR1\·.~ALSIN~ H 
,.,._ ... ,,·_.,,,:,:-·::: ·.•::::.- -:: 

Article 4Affidavit ' 

No{ Appli;able 

RAJENDHA'PAL SINGH 

Nol .Applicable 
3. ·. :: 

RAUENDRAPALSINGH '·• 

1 oq, -·< 
(Orie H9ndr~d only) 

Picas<: write or type below this line •. 
•---••A•----• •A••---•»;•---•_,;•--••_,••--•••••••-••••••--•_.•••--••,,_•--•• ••••1•-

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.418 of 2021 • 
With 

ORIGINAL APPLICATION NO. 447 of 2021 

IN THE'MATTER OF: 

Tilak Raj Adhana & Ors ... .. .. .. . .... . ....... . ... . ..... Applicant 
Versus ~ 

State of Uttar Pradesh & Ors ... . .. : .. .... ... . . .. .. ... . Respondent 

AFFIDAVIT 

I, Rajendra Pal Singh, S/0 . Shri Churaman Singh, Aged About 
65 years, R/o . House No.- 774, Sector-29, Near Petrol Pump, 
Faridabad, Haryana do hereby sole~ ~ ly affirm and declare as under:-,. 

Contd .... 2 .. .. 

<l 
:r ,:~ 

f 
4. 
:::-: 
L 
O.:} 
;;:~ 
f.> 
~ 
:1. 

·< 
i!, 
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Additional Affidavit

.- · 

-2-

1. That I am Authorized Representative of M/ s Modi Sugar Mills 
Unit, Modinagar, District Ghaziabad (U.P) and am well 
conversant with the facts and circumstances of the case and 
thus competent to swear this affidavit. 

2 . That the accompanying reply has been drafted by my Counsel 
under my instruction based on knowledge and I a ffirm that 
statement of facts made herein are true and correct to my r(' Ah 

~~\;; I 

't¼(\ --- .. That the contents of the said be read as part of this affidavit 

knowledge. 

~ .. ~! ' 

\ '5) ~ nd same are not repeated here for the sake of brevity. 
\ ! ··, .. ov,. ' .. 

DEPONENT 

VERIFICATION 

Verified at Modina gar on this 12th day of Sept.ember, 2024 that 
the contents of my aforesaid affidavit are true and correct to my 
knowledge . No part of it is false nor anything material has been 
concealed therefrom. 

~ 
DEPONENT 

l 2 SEP 7Q2~ 
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MEMBER SECRETARY 

File No: - 2"1-4.'4316/UP/IND/2017 - \ i__ I b

-

c5�m �rn cr{f{ �nf�
crtcl ��l Ue1, e1� fa:cvT� t!ci 
oi�n ��GlOl a=tm�

a-tmlmml� 
Central Ground Water Authority
Ministry of Water Resources 

NOC No: - CGWA/NOC/INO/ORIG/2018/3052 Ri
:;r. 

· . o me
:. 

& Ganga Rejuvenation

<0'�-��'M� "< 
12 9 JAN 2018

To � r �)C�<s:-, '""I,(·\ -/ Jt-.1-i-t Nr.t':..� ... Y • 
V::is IVlocii S£qar j'ylills (fviodi indu�tries Limite )� .. D•a4�U:& __ 1

"' Modi Nag2,r, Block Bh0Jpur, D1stnct Ghaz1aba \... 
'-> 

ij,; Utiar Praoesh - 201204 '-�0l.� ;'G� l-
---. , 

Sub:- NOC for ground water withdrawal to M/H Modi Sugar Mills (Modi 
lndustr ie·s Limited) in respect of their exis ting Sugar manufacturing unit 
located d Modinagar, Town Modinagar (NPP}, Block Bhojpur, District 
Ghaziabad, Uttar Pradesh - reg. 

Refer to your application on the above cited subject. Based on recommendations of 
Regional Directc:.,r, Central Ground Water Board, Northern Region, Lucknow vide 
their recommendations dated 14/12/2017 and further deliberations on the subject, 
the NOC of Central Ground Water Authority is hereby accorded to M/s Modi Sugar 
Mills (Modi Industries Limited) in respect of t,heir existing .Sugar manufacturing 
unit located at Modinagar,, Town Modinagar (NPP), Block Bhojpur, District
Ghaziabad, Utt;:;ir Pradesh. The NOC is, ho\t.1ever subject to the following 
conditions:-

1. The firm may abstract.,11 150 cu.m/tj_� for 150 days (and not ex�eeding 1,72,500

.:Li.m/yeaF(ofg'rouna wafer, through existing two (2) tube wells only. No additional
ground water abstraction structures shall be constructed for this purpose without
prior approval of the CGWA.
2. All the wells shall be fitted with water meter by the firm at its own cost and
monitoring of ground water abstrnction shall be undertaken accordingly on regul�r
l:lasis, atleasl once in a month. .
3. Mis ri.1odi Sugar Mills (Modi Industries Limited), in consultation with the
Regional Director, Central Ground Water Board, Northern Region, Lucknow shall
implement- ground water recharge measures to the tune of 6,50,979 cu.m/year as
proposed, for augmenting the ground water resource� of the area within six months
from the date of issue of this letter. Firm shall also undertake periodic maintenance
of recharge structures at its own cost.
<t. Tile f'.Jhoiograpfis of ti1e recharge structures after c.;ompletion of the same shall be
furnished immediately to the Regional Director, Central Ground Water Board,
Northern Region, Lucknow for verification and under intimation to this office.
5. The firm at its own cost shall install two (2) observation wells fitted with digital
w2.ter level recorder having telemetry system at suitabl11 locations. The firm shGII
sha1·e user ID and password with the Regional Director, Central Ground Water
Board, Northern Region, Lucknow.

West s:ock - 2, Wing - 3, Sector -,:1, R.K. Puram, New Delhi - 1100_6-6 
Tel: 011-26175362, 26175373, 26175379 Fax: 011-26175369 

Website: www.cgwb.gov.in, www.mowr.gov.in 
�m���m u{cl- ����TTTTc'{ma 
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(True Copy)

11

,{i 

6. The ground water quality shall be monitored twice · in a year during pre- monsoon 
and post- monsoon periods . 
7 . The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted 
to Cen tral Ground Water Board, Northern Region, Lucknow on regular basis at least 
once in a year . 
8. The firm shall ensure proper recycling and reuse ~f waste water after adequate 
treatment. 
9. Action \aken report in respect of S . No . 1 to 8 shall be submitted to CGWA, within 
one year period . 
10. The permiss ion is li3ble to be cancelled in case of ~on-compliance of 3ny cf the 
con•::: i,U,; , :-1::. ,, ,:-rntiQnt~.:! J'. i S No. , ,o 8. 
1 ·:. Tll is NOC is subjer.t to prevailing C8ntr::il/StaL~ Go,1en1ment rules/laws or Cou rt 
ord ef's rc1a:cd to cons!ruction of tubewell/ground w;;ter withdrnwai/construction of 
recharg e or conservation structure/discharge of effluents or any such matter as 
applicable . 
12. The fi rm shall report self compliance onlin8 in the website (www.cgwa­
noc .qov.in) within one year frorn the dat~~ of issue of th:s f-.;OC. 
13. Th is NOC does not absolve the applicant / pro;:ionent of this obligation / 
requirement to obtain other statutory and administmtivc clenrances frcm · other 
statutory and adminis trative authorities . 
14. The NOC doe$ not imply that other stc:tutory / odrninistrative cle2.nnces sheJi be 
granted to the project by the concerned authorities. Su•::h authorit ies ,1oukl ccnsid ~,· 
the projec! on merits and b~ taking decisions :ndependently of the NOC. 
15. This NOC is valid from 03/01/2018 till 0-2/01/2020 . 

. . 1~ 
~~\~!~b.~r. -;--:e ~t?r~ !~:-i.r~1 

Copy to: 

1. lhe Member Secretary, Uttar Pradesh Pollution Control Board, Pl~~UP 
Bhawan, Third Floor , 8-Block, Vibhuti Khand, Gomti Nagar, Lticknow, Uttar 
Pradesh with a request to ensure that thG conditions mentioned in the 
f\JOC are complied by the firm · in · consultation with the District 
Magistrate, Diutrict Ghaziabad, Uttar Pradesh. 

2. The District Mogistrate, District Ghaziabad, Utiar Pradesh for necessary 
action . 

3. The ReJionc! Direc~or, Central Ground Woter Board, Northern Region, 
Lucf~now. This hi.13 reference to your recommendation dated 14/12/2017. 

4. TS to the Chairman , Central Ground Water /\uthcrity, Shram Shakti Bhawan , 
R2fi M2rg, N€:vt Delh i. / 

5. Gua rd File 2017-18. 

, ·, · 
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Member Secretary

File No: - 21-4/4162/UP/IND/2017 - q§L/ 
NOC N�: - CGWA/NOC/INO/ORIG/2018/3534

Jv',,.,--· 
Mis MorJ: Distillery (A Unit or Modi Industries Ltd )
Village Begurnabad. Modinagar.Block Bhojpur,
District GhaziabcJd, Uttar Pradesh - 201204

'lffio �

����
�mw:R.�mm 
3t\'"{' 1Tl1T "{,f{"a_:{UT ti�1M!.I

Government of India 
Central Ground Water AuthoritY

· Ministry of Water Resources, 
River Development & Ganga Rejuvenation

Date:· 1 6 MAY 2018

Sub:- NOC for ground water withdrawal to Mis ModiJ2ifilillery (A Unit of Modi
Industries Ltd.) in respect of their existing Distilleh-es manufacturing unit
located Town Begumabad Budhana (CT), B lock Bhojpur, District Ghaziabad,
Uttar Prndesh - reg.

Refer to your application· for grant of NOC for ground water withdrawal dated
22/09/2017. Based on recommendations of Regional Director, Central Ground Water
BoarcJ. Norihern Region, Lucknow vide_ their recommendations dated 14/12/2017
anli furtt1er deliberations on the subject, the NOC of Central Ground Water Authority
is hereby i:lccorderl to Mis Modi Distillery (A Unit of Modi Industries Ltd.) in
respect of their existing Distilleries manufacturing unit located Town
BefJUnlilb<1cJ Budhana {CT), Block Bhojpur, District Ghaziabad, Uttar Pradesh.
The NOC Is .;alid from 27/04/2018 to 26/04/2020 and is subject to the following
conditlcn::;: - --: 

1. Tt1e i1im may abstract 261.15 cu.m/day (and not exceeding 86, 180· cu.m/ycar) of
ground water, tl,rough two (2) existing)tube wells only. No additional ground water
abstraction structures shaIT be constructed for this purpose without prior approval of
the CGWA. 
2 Both tr1e wells shall be fitted with digital water meter by the firm at its own cost and
monthly ground water abstraction data shall be recorded in a log bo'tlk. Compliance
to this cJ11clit1on shall be reported within one month from the date of issue of this
letter. 
3. Mis Modi Distillery (A Unit of Modi Industries ltd.), in consultation witt1 the
Regiona: Director. Central Ground Water Board, Northern Region, Lucknow shall
implement ground water recharge measures atleast to the tune of 1,97,380
cu ,m/ycar as proposed, for augmenting the grouncJ water resources of the area
within s1;.: months from tl,e date of issue of this letter. Firm shall also undertake
periodic rnaintenance of recharge structures at its own cost. 
4 Thl? photographs of the recharge structures after ,comp!etion of construction of the
same) shall be furnished immediately to the Regional Director, Central Ground Water
Boarc!. r�orthern Region. Lucknow for verification and under intimation to this office. 
5 Tli,! f1rn1, at its own cost. sl,all construct one.( 1) observalion weli (piezometer) at
s�Hta:;i,c location and instai: digital water level recorder for montlaly ground water level
n10I11lcr,r1() in consultation with tt1e Regional Director. Central Ground V✓i,tcr Board,
Nwt11ern Regior1. Lucknow.

18/11, Ja:nnagar House. Mansingh Road, New Delhi-110011
Phone: (011) 23333561 Fax: 2338205i. 2::naG743

Website: 1w.v,:,cgwa.noc,gov.ir1
Nr.U '.J°'V!lc! vic'l' . � � <ITT'T 

CONSERVE "YATER -SAVE LIFE 
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6 Tlv� wouncl water quality st1all be monitored once iri � year during pre- monsoon 
OP.r!Od. 
7 Hie wound water monitoring data in respect of S. No. 2. 5 & 6 shall be submitted 
to the: l�s!gional Director. Central Ground Water Board, Northern Region. Lucknow on 
regular basis at least once in a year. 
8. Tl1e firm shall ensure proper recycling and reuse of waste water after adequate
treatrr11:int.
9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.
1 O Th:s NOC is liable to be cancelled in case of non-compliance of any of the
cond1t1ons as ll1entioned in S. No. 1 to 9.
11. This NOC is subject to prevailing Central/State Government rules/laws or Court
ordl:r�, related to construction of tube well/ground water withdrawal/construction of
recharge or conservation structure/discharge or effluents or any such matter as
appl1c:,1tJ1e:
12 The firm shall report self compliance online in the website (www.cgwa­
noc gov 1n) within one year frorn the date of issue of this NOC.
13 This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and

.
administrative authorities.

14 The NOC does not imply that other statutory/ administrative clearances shall be
grantee to tile project by the concerned autt1orities. Such authorities would consider
the prnjecl on merits and be taking decisions independently of the NOC.

Member Secretary 

Copy to: 

1. foe Member Secretary, Uttar .Pradesh Pollution Control Board, PICUP
6l1aw,rn, Third Floor. 8-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh with a request fo ensure that the conditions mentioned in the
NOC are corn plied·, by the firm in, consultation with the District
Magistrate, District'Ghaziabad, Uttar Pradesh.

2. Tl1e District · Magistrate. District Ghaziabad, 
for necessary action.

Uttar Pradesh

:� The Assistoint Director (RCD), Food Safety and Standards Authority of lr1dia, 
Regulatory Compliance Division. FDA Bhawan. Kotla Road, New Delhi -
·\ 10802.

4 rhe Regional Director, Cen.tral Ground Water Board, Northern Region. 
Lucknow. This l1as reference to your recommendation dated 14/} 2/2017 

5 (;uc1rd File 2018-19. 

,, 
,., 

_, 

I 
Member Secretary 

(True Copy)
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NOTICE. 

� CLOt\f IL� - 3
� tH (".fiH 

��·�.�. 1 
"Zil"R �, � fqchH4 

3frt 1111T m� if� IMll 

Government of India 
Central Ground Water Authority· 
Ministry of Water Resources, 
River Dc�velopment & Ganga Rejuvenation 

File No. 25-23/CGWA/NOCAP/2018 Date: 07.02.2019

Sub: NOCs put on hold pursuant to ordet:of+-lon'ble NGT Dated: - 29.08.2018 

Vide order dated 29 08.2018 in OA No. 41 ·1 /2018, the Hon'ble NGT has questioned issuance of 
NOC by CGWA to proponents in over-exploited and critical areas. In view of this. the list of files 
(updated as on 06 02.2019). where NOCs h'ave been generated and have been withheld till 
further or·ders rs given below 

Online Approved (OE/Critical) 

S.No.

2. 
3 

4 
5 
6 

7 
·····-···- ·-

8. 
9. 

................. --- ................ ·--·-·•··---······· .................. ·•····· ..................... -......... ·--·--·•--······-------, 

L. . .... _ ....... File No. ________ .... � ............ Project Name __ .... ! 
:. 21.•4/5032/UP/IND/2018 .................. -.... Mis s ... Star. Enterprises. 

··-····- ..... J i 21 ·4/337 'I/UP/IND/2017 ·- _ __ M/s Forgeman .1n.d1a.. --· ...... ··---···--···· _, 
:_.21_-4/��QQ(hJ.f:'.Ll�D!?.QJ..?.. ·-·-- ·-···· .... M/s .. Baghpat Co•operative. . ... i 
· i . .?1.-1.!/)}1�/.f-:!.�!J�Q!.?..9� .. �... .... ! Mis Kro.�:.1_.�g!.ofood .. ........... ___ ······------···-·.i

1 2·1.4/1668/FtJ/IND/201
.
7 · M/s Roca Bathroom

,i 

....... ·········-· ·······•l 

, ... 
........... 

'10. I 

I 

i ,. 
i 
;· 
I 

1 1 

17-
13 

14 
15 
--· 

16 

17 

All other files of applicants in Over Exploited and Critical areas have1 also been put on 
hold till further orders. 

18/1 ·1. Jamnagar House, Mansingh Road, 1\Jew Delhi--1100·1 i 
Phone : (011) 23383561 Fax : 23382051, 23386742, 

Websi\e: www.cgwc1.noc.gov.in 
�-r<.TY)J :.rp;:f�'Rf 'Yf� �=t?,\i ��fr,? :..1f<_:;1 . . .__, . �"}'' 

CONSERVf WATER· S; VE LIH 

ANNEXURE A-3

(True Copy)

14
'-

,. 

--- ·· ---

. ·-·· ·- . . ..1 ·-·· · .. . . ..... . . l 21-A/3702/~JP.f.lt'JQ(?Q.E .. i M/s TS Tech Sun India 
.. i .. ?. 1.~~:12 31 s1u P 11N012017 .T MisVRs· .F:9..9d .. I ~sJ ~. ······ ····· 
. 2_1:•4/227.5/UP/IND/2017 -·- ··· ·-·-- ·- --·--·····-···) .. M/.s. Haldiram_.Snacks ·---··- ·- ··· -···· ·· ·-·· .. .... _...J 

.. - ~) ~1j~·~·~~~-~J~g~;~~ ~ .. ···· j-·~~·!· .. ~t{t1~iQi,i~ ~~ ........... ..... .. .... .......... .... ........ i 
. 2·1-41'i9s4t0Pi'iNb12·0\1-·· ..... ... . _. . ....... ·t rv;7~·visu·a, ··;-ech . \ . ... . .. . . 
l . . - •····· .• . •·•·• ... .... ·- . •·· .•. I • .. . .. . .. 
; 2·1-4/3767/UPM-.JO/2017 : Mis Loh1a Corp . 

i .1: ·1 -4/.?9.~}t.l.:! r5.1._i NP!.?§_f7 ~.. . . _ ·-· ... -· . . -.. -.. I .1:f)!i .. ~c).,.iatb. .. JL ...... ····- ·-·· __ _ 
: ?, 1-4/1~~0J l}.f·:>~l t\JD/?QJ?.... . _ J .tv.1/.5-. IJay~l $.~9.':H . ... . . ....... . , 

. 1 · 21•4/2420/UF'/IND/2017 ! M/s Mittar Fastener i .. ········-··· ·-- ........ _ .. _._._ ................... '7 ._ ................ _ ---·-··-·--·-·······•-· . ............... .. ..... . ............. ........ ........... ······ . ...... -·· i 
21 : 4i347~Y~Pf.1.t,J0 .?9.~7.. ,_ ...... · . .. __ ·---~·-~! .. ~ ~r:1j_r:i.a~-~.~ .. 1n .. 9.LJ? lri§I f2.rp .... . 
21.✓-1 / 5745/UP/IND/2017 ; Mis Monica Steels Pvt .Ltd 

., •• • - • •••• •· • ·-• I , ••. • ,.. • • •- -•••• ·•• ,. 

Member (CGWA) 

,_ _________ . ··- ------ -----------------------------
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C !� upgwdonline.in/guideline.html 

GROUND WATER DEPARTMENT 
{Namami Gange and P.tHal Water Supply Depcrtmenl) 
Ministry of Jal Shakti 
Government of U.ttar Pradesh 

Home I Guideline 

S.No. Title Uplom4ed 

Date 

Guide Un.es for uncierstonding ond processing of or.tine opplicationr.: re<::eivect under Urtor Praciesh Ground \-Vot·er 02-03- 2Cf21 

(Mcmogerncnt onci Rec_;�:lrnion) Act. 20.19 

X ty 

* 

View/ Download 

ANNEXURE A-4

(True Copy)

15+ x 

.±. G 
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4/1�/24,.10:49 AM about:blank 

GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

// 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION. CERTIFICATE NO: REG037222 

Serial No.: 202106000647 

Name of the Owner 

Address of the Applicant 

. Date of Submission 

. · Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holdlng No . 

VALID FROM 22/10/2021 TO 27/04/2025 

RAJEEV GUPTA 

H.No 115 nehru colony Modinagar Application No. 

jila ghaziabad 

29/06/2021 . Specimen Signaturo, 

MODI DISTILLERY (A UNIT OF Company Address 

MODI INPUSTRIES LTD) 

Ghaziabad 

MODINAGAR GHAZIABAD 
UTTAR PRADESH 

Block 

Municipality/Corporation 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of O 1/09/1959 
the Well 

Type of Well 

Pl)rpose of well 

Strainer Position /For Tube Well) 

Type of Pump Used 

Operational Device 

Tube Well/Boring 

Industrial 

Submersible 

Electric Motor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.): 

Maximum Allowable Annual 
Extractjon of Ground Water: 

70.00 

49000.00 

Reason for renewal of N.O.C. Hold Due to NGT Order 
�-.3IT.�. � .:i cfl-11 ,tq 01 <ITT q;n-ur 

Against Case 

Depth of the Well (In meter) 

As!:embly Slze(For Tube Well) 

H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

01/09/1959 

Maximum Allowablo Running Hours 
Per D11y: 

Recharge Required 

\ 

GZBD0621 RIN0093 

MOOINAGAR 
GHAZIABAD UTTAR 
PRADESH 

BHOJPUR 

Yes 

NA 

60.00 

30.00 

70.00 

2.00 

0.00 

., 

about:blank 1/3 

ANNEXURE A-5 (COLLY)
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4/12/,24, 10:49 AM about:blank 

• This No-Objection certificate authorizes th~ owner applicant (user) to sink a well in the location specified for extraction of ground wa1er al 

a rate not exceeding that as shown at SI. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground water 

and is valid subject to the observance of the conditions stated overleaf. 
I 

Holder of this NOC is hereby directed to as'sure annual recharge of 0.00 cubic meter, as specified under the application form. 

Conditions 

• (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained. 

• (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of 

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of 

this authorization . 

, (3) For the purpose of measuring and record ing the quantity of ground waler extracted, every said user shall affix digital water ftow 

meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of 

extraction, at outlet of pumping devices and ii shall be presumed that the quantity recorded by the meter has been extracted by the said 

user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the 

recorded rate from water meters 
, (4) The concerned Authority reserves the right to stop extraction of ground water from th" well due to quality hazards or any other 

reasons , if the situation so demands. 

, (5) In case or any change of ownership of the exis ting well , fresh registration has to be obtained. 

, (6) No change of location , design , rate of wi thdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of 

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of 

this registration. 

(7) ri case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be 
incorrect during verification at any subsequent stage, this registration is liable for cancellation. 

, (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply 

for renewal through a fresh application, at least ninety days prior to expiry of its validity. 

, (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and 

zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders 

shall be made available to this office on monthly basis. 

, (10) Guidelines for Installation of Piezometers and their Monitoring 

, Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level 

measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation 

of piezometers are as follows for compliance of NOC: 

, • The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is 
being withdrawn. The diameter of the piezometer should be about 4" to 6". 

J , • The depth of the piezometer should be same as is case of the pumping 1'(1311 from which ground water is being abstracted. If, more than 
one piezomeler are installed the second piezometer should monitor lhe shallow ground water regime . It will facilitate shallow as well as 

deeper ground water aquifer monitoring . 

• No. of piezometers lo be constructed & Type of wal~devel monitoring mechanism shall be as per below table: 

Monitiring Mechanism 
S.No 

2 

3 

4 

Quantum of Ground water withdrawal (cum/day) 

< 10 

11 • 50 

50- 500 

> 500 

No.of piezometers required 

0 

. 1 

2 

Manual 

0 

0 

0 

DWLR with Telemetry 

0 

0 

2 

• The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be 

given in meter up lo two decimals. 

•· • For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with 

telemetry system should be used for accuracy. 
, • The measurement of water level in piezometer should be taken , only after the pumping from the surrounding tube wells has been 

stopped for about four to six hours . 

, • All tile deta ils regarding coordinates , reduced level (with respect to mean level), depth, zone taped and assembly lowered should be 

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Departm·ent , Uttar Pradesh, and for its 

validation . 

• The ground water quality has to be monilored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) 

periods. Quality may be got analyzed from NABL approved lab. Besides , one sample (1 It. capacity bottle) to the concerned Director, 
Ground Water Department, Uttar Pradesh , for chemical analysis. 

• A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, 
depth and zone tapped of piezometer/tube well ,for standard referencing and identification. 

• • Any other sile-specific requirement regarding safely and access for measurement may be taken care of. 

(11) Any olher condition(s) that may be imposed by the concerned Authority. 

• (12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be 

incorrect during verification at any subsequent stage, this permit is liable for cancellation . 

about:blank 2/3 
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4/121,24 , 10:49AM about:blank 

, SPECIFIC CONDITIONS: 

, (A) F9r lndtjstrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following 

specific conditions: · 
• i) No Objection Certifica te shall be granted only in such cases where local government water supply agencies are not able to supply the 

desired quantity of water. 
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation 

of Indian Industries {CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHO 

Chamber of Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion 

of the same lo Ground Water Department , Uttar Pradesh. All such industries shall be required to reduce their ground water use by at 

least 20% over the next five yea rs through appropriate means . 

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring 

mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day 

of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be 

constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be 
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP. 

, v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to 

pollute ground water (chemical , pharmaceutical, dyes, pigments, pa ints . textiles, tannery, pesticides/ insecticides, fertilizers, slaughter 

house, explosives ale.) shall store the harvested ra in water in surface storage tanks for use In the industry. 
vi) In/action of trea ted/ untreated waste water into aquifer system is strictly prohibi ted. 

, vii) Industries which are likely lo cause ground water pollution e.g. Tanning , Slaughter Houses, Dye, Chemical/ Petroch.emical , Coal 

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure 
prevention of ground water pollution. 

(8) Infrastructural User: The No Objection Cert ificate· for ground water abstraction will be granted subject to the following specific 
conditions : 

• i) In case of infrastructure projecls that require dewatering, proponent shall be required lo carry out regular monitoring of dewatering 

discharge rate (using a digital wa ler flow meter) and submit the data online lo Ground Woler Department , UP as applicable. Monitoring 

records and results should be retained by the·proponent for two years, for inspection or reporting as required by District Ground Water 

Management Council. 

• ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 

m3 /day. The wa ter from STP shall be utilized for toil et flushing, car washing, gardening etc. 

Date :22/11 /2021 

Place:Ghaziabad 

This certificate is electronically generated and does not require digital signature 

about:blank 3/3 
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4/12(24, 10:50 AM about:blank 

GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (E) 

[See rules 15(2)] 

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG018935 

VALID FROM 22/10/2021 TO 27/04/2025 

Serial No.: 202106000648 

Name of the Owner RAJEEV GUPTA 

Address of the Applicant H.No 115 nehru colony Modinagar , Application No. 
jila ghaziabad 

GZBD0621 RIN0094 

Date of Submission 

Company Name 

Location Particulars 

'D.istrict 

Plot No./Khasra No. 

Ward No./Holding No. 

29/06/2021 

MODI DISTILLERY (A UNIT OF 

MODI INDUSTRIES LTD) 

Ghaziabad 

MODINAGAR GHAZIABAD 
UTTAR PRADESH 

Particular of th_e Existing Well and Pumping Device 

· Date of Construction/Sinking of · 01/09/1959
the Well

· Type of Well 

Purpose of well

Strainer Position (For Tube Well) 

Type of Pump Used 

Operational Device 

· Tube Well/Boring

Industrial 

Submersible 

Eleclric Motor 

. Date of Energizatipn (In Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.): 

Maximum Allowable Annual 
Extraction of Ground Water: 

70.00 

49000.00 

Reason for renewal of N.O.C. Hold Due to NGT order 
�.3IT.�. m- -1cfl..fl<tHOI cvl'CfiffOT 

Against Case 

about:blank 

Specimen Signature 

Company Address MODINAGAR 

GHAZIABAD UTTAR 
PRADESH 

Block BHOJPUR 

' Munlclpallty/Corporatlon Yes 

· Depth of the Well (In meter) 

Assembl y Size(For Tube Well) 

· H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

01/09/1959

' Maximum Allowable Running Hours
Per Day: 

. Recharge Required 

NA 

60,00 

30.00 

70.00 

2.00 

0.00 

. •-• -! 

1/3 
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4/12/24 , 10:50 AM about:blank 

, This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified for extraction of ground water at 

a rate not exceeding that as shown at SI. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground water 

and is val id subject to the observance of the conditions stated overleaf. 

• Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified undel\the application form . 

Conditions 

, (1) In case or any change of ownership of the proposed well , fresh authoriza tion has to be obtained. 

(2) No change of loca tion , design. rate of wi thd rawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of 

this certifif:;ate shall be made without prior permission of the Competent Au!hority. Any deviation in this regard shall lead to Cancellation of 
' this authorization. 

, (3) For the purpose of measuring and record ing the quantity of ground water extracted, every said user shall affix digital water flow 

meters(conformlng to BIS/ IS standards) having telemetry system In the abstraction structure, which record rate and quantum of 

extraction , at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said 1 

user, until the contrary is proved . The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the 

recorded rate from water meters 

, (4) The concerned Authori ty reserves the ri ght to stop ex traction of ground water from the well due to quality hazards or any other 

reasons, if the situation so demands. 

(5) In case or any change or ownership or the existi ng well, Fresh registra i ion has to be obtained . 
, (6) No change of location, design, ra te of withdrawal and pumping device in respect or the existing well as indicated at SI. (2) and (3) of 

this certificate shall be made withoul prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of 

this registration. 

(7) n case, any of the particulars I information furn ished by the appl icant in his applicatio~ rm issuance of th is registration is found to be 

incorrect during verifi cation at any subsequent stage , this registration is liable for cance ll c:1 tlon. 

(8) The Certi ficate of Authorizalion/ NOC shal l be val id for a period of five yea rs from the date of issue. The applicant shall have to apply 

for renewal lhrough a fresh application. at least ninety days prior to expiry or ils va lidity. 

(9) Construc tion or piezometers and installation of digita l wate r level recorders with telemetry shall be mandatory for user. Depth and 

zone tapped or piezometer should be commensurale with tha t of the pumping well. The data, obtained from digital water level recorders 

shall be made available to this office on monthly basis. 

, (10) Guidelines for Installation of Piezometers and their Monitoring 

Piezometer is a borewe ll /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level 

measuring equipment. It is al so used to take water sample for water quality testing whenever needed. General guidelines for installation 

of piezometers are as follows fo_r compliance of NOC: 

, • The piezometer is to be installed/constructed at Iha minimum or 50 m distance from the pumping well through which ground water is 

being withdrawn. The diameter o f the piezometer should be about 4" to 6". 

• The depth of the piezomete r should be same as is case or the pumping we ll from which ground water is being abstracted. If, more than 
one piezometer are insta lled the second pi ezometer should monitor the shallow ·ground water regime. It will facilitate shallow as well as 

deeper ground water aquifer monitoring . 

• No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table : 

S.No Quantum of Ground water wi thdrawal (cum/day) No.of piezometers required 
Manual DWLR with Telemetry ' : 

2 . 

3 

< 10 

11 · 50 

50· 500 

0 0 

0 

0 

0 

4 > soo . . 2 i... o_ . .. .. ? ...... __ ....... 
• The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be 

given i,n meter up to two decimals. 

• For measurement of water level sounder or automatic water level recorder (AWLR )/ D igi tal Automat ic water level recorder (DWLR) with 

telemetry sys tem should be used for accuracy. 

, • The measuremen t of wa ter level in piezometer should be ta ken, only after the pumping from the surrounding tube wells has been 

stopped for about four to six hours. 

• All the detai ls regarding coordinates, reduced leve l (with respect to mean level), depth, zone taped and assembly lowered should be 
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its 
va lidation. 

• The ground water qual ity has to be monitored tw ice in a year during pre-monsoon (May/June) and post-monsoon (October/November) 

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, 

Ground Water Department . Uttar Pradesh, for chemica l analysis. 

• A Permanent display' board should be installed at piezometerfTube wells site for providing the location , piezometer/ tube well number, 

depth and zone tapped of piezometer/tube well for standard referencing and identification. 

• • Any other site-specific requ irement rega rding sa fety and access for measurement may be taken care or. 

• (11 ) Any other condi tion(s) that may be imposed by the concerned Authority. 

(12) In case, any of the particulars I inform ation furn ished by the applicant in his application for issuance of this permit is found to be 
incorrect during verification at any subsequent stage, this permit is liable for cancellation . 

about:blank 2/3 
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(True Copy)

21
4/12/24, 10:50 AM about:blank 

J ' SPECIFIC CONDITIONS: 

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be gtanted subject to the following 
specific conditions: 

i) No Objection Certificate shall be granted only in sucH cases where local government water supply agencies are not able to supply the 

desired quantity of water. 

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources . 

, iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation 

of lnd)an lndpstries (GIi)/ Federation Indian Chamber of_Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PH_D 

Chamber of Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion 
of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at 
least 20% over the next five years through appropriate means. 

, Iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring 
mechanism as mentioned in General Condition no.10 shall be mandatory for industries .drawing/ proposing to draw more than 10 m3/day 

of ground water and . Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be 

constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be 

the same as that of the pumping well/ wells . Monthly water level data shall be submitted online to the Ground Water Department, UP. 
, v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises . Industries which are likely to 

pollute ground water (chemical, pharmaceutical , dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter 
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal 

washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure . 

prevention of ground water pollution . · 

• (B) Infrastructural User: The No Objection Cert ificate for ground water abstraction will be granted subject to the following specific 

conditions: 

• i) In case of infrastructure projects that require dewa tering, proponent shall be required to carry out regular monitoring of dewatering 

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring 

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water 

Management Council. 
ii) Installation of Sewage Treatment Plants (STP) shall be ·mandatory for new projects, where ground water requirement is more than 20 

m3 /day. The water from STP shall be util ized for toilet flushing, car washing, gardening etc. 

Date :22111/2021 

Place:Ghaziabad 

This certificate is electronically generated and does not require digital signature 

about:blank 313 

1323



J 

• 

• ·MODI SUGAR MILLS
(A Unit of Modi Industries Limited) 

UMESH MODI 
- GR()Ur -

Dated: 31.05.2023 

To. 
The Regional Office 
The Ground Water Depattment 
Lucknow (U.P.) 

Sub.: - Clarification Letter in reference to "Issuance of 'No Objection Certificate' for 
gro'-!nd water withdrawal 

Dear Sir, 

ct 

This is in reference of Rejection of our application by the department for Renewal of NOC for 
Abstraction of ground water.Depa11ment has asked for tl]e reason of delay in application. 

Sir, I would like to bring your kind noti�e towards my application to clarify some points.:-

❖ This is to inform you that we applied for No Objection Certificate for ground water
\Vithdrawal but unfortunately,while applying the name of company for which
application was filled was entered Modi Sugar Mills instead of Modi Sugar Mills (Modi
Industries Limited). So our application for both bore wells was rejected as per the
request by company itself due to this reason::.This was the typing error in.our
application.

❖ For the second time we applied agafh for the same company and same application with
the correct details but water extraction quantity filled more than required due to
typographical error. Hence, application for both borewells was rejected again.

❖ Finally, we applied again for the same company and same <1pplication with the correct
details but this time when the inspection officer visited the company one of the bore
well was running while other was on maintenance and this time our application for one
bore wel'l got approved and for the second bore well which was under maintenance it
got rejected.

❖ To summarize, we want to add that we applied continuously for so many times but each
time our application was rejected for some reasons. Moreover, the delay occur as
au.thority has its standard operating time to process any ap:Jlication and prior that we
would not be able to apply for new application .. That is the reason for prolonged delay
in applying for our application.

,Ji -�

Modinagar-201 204 Distt.-Ghaziabad, (U.P.), INDIA 
Telephone: 01232 - 242321, 7902108560,7902108570 E-mai l : ceoffice@modisugar.com 

CIN-U15429UP 1932PLC000469 PAN : AAACM2063O GSTIN : 09AAACM2063O4Z1 

ANNEXURE A-6
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. ·MODI SUGAR MILLS 
(A Unit of Modi Industries Limited) 

UMESH MODI 
-GHOIJf• -

❖ We have Complied all the points raised by you. Hope there is no more discrepancy 
exists herein . This is our humble request to approve our application. This would be 
highly appreciable. 

❖ All the detailed statement of applied application from 2021 to 2023 are mentioned in 
the table below for your kind perusal and please find attached the evidences with this 
letter. 

Application No Date of Status of Result Reason . Application application 
11' 

declared by 
UPGWD 

GZBD0621 RTN0098/UPS WP2 l 145028501 02.08.2021 14.12.202 1 Rejected We requested for 
the rejection of . application due 
to incorrect name 

·, 

' 
of the industry 
filled by us due 
to typographical 
error 

26.11.2021 03 .04.2022 Rejected Due to 
GZBD1121RTN0242/ waterextraction 
UPSWP2 I 145028504 quantity 

filled more than 
required, due to 
typographical 
error or may be 

\ 
other reason 
observed by the 
department. 

GZBD0522R1N033 I - 01.06.2022 25.07.2022 Rejected Flow meter was 
/UPSWP21 l 45028506 not installed. 

I 19.12.2022 11.01 .2023 Rejected Rejected by the 
GZBD 1222R1N0523/ ' district council 
UPSWP21145028508 due to other 

reason 
22.02.2023 24.03.2023 Rejected Due to Other 

GZBD0223RlN0570/ Reason 
UPSWP21145028509 

Modinagar- 201 204 Distt. -Ghaziabad, (U .P.); INDIA 
Telephone : 01232 . 242321 , 7902108560 ,7902108570 E-mail : ceoffice @modisugar.com 

CIN-U15429UP1932PLC000469 PAN : AAACM2063O GSTIN : 09AAACM2063O4Z1 
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• 
• ·MODI SUGAR MILLS' 

(A Unit of Modi Industries Limited) 
UMESH MODI · 
- (,ROUP-

We request you to consider our clari ficati on and process our NOC application as soon as 
possible and grant us the NOC. lt would be hi ghly appreciable . 

Thanking Yo u, 

Yours Faithfull y, 

For Mis Modi Sugar Mill s (Mod i Industri es Lim ited) 

\ 

Modinagar - 201 204 Distt. -Ghaziabad , (U.P.), !NOIA 
Telephone :. 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice @modisugar.com 

CIN-U1 542.9UP1932PLC000469 PAN : AAACM20630 GSTIN : 09AAACM206304Z1 
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• I 

GROUND WATER DEPARTMENT 
(Na1nami Ga nge & Rmal Water Supply Department~ 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (E) 

[See rules 1 5(2)] 
(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR 

INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER) 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG034026 

VALID FROM 06/12/2022 TO 03/01/2025 

Serial No.: 202205001102 

Name of the Owner 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

i 
i OS REDDY 

; MODI SUGAR, MODIN AGAR, 

GHAZ I ABAD 

: 31/05/2022 

! MODI SUGAR MILLS (MODI 

! INDUSTRIES LIM ITED) 
; 

j Ghaziabad 

! 

Application No. 

Specimen Signature 

Company Address 

i Block 
! 

. GZBD0522RIN0332 

BHOJPUR 

Plot No./Khasra No. ! MODINAGAR GHAZIABAD UTTAR ! Municipality/Corporation Yes 
j PRADESH 

Ward No./Holdlng No. 

Particular of the Existing Well and Pumping Device 

' Date of Construction/Sinking of 

the Well 

· Jfype of Well 

Purpose of well 

Strainer Position (For Tube Well) 

I 15/01/1980 ,. 

! Tube Well / Boring 
i 
! Industrial 

Type of Pump Used i Submersible 
' --- ~ -·--·------ --·· _ ... -·--·~-~· ····••-.. r-·· .. -·-

Operational Device . i El ectric Motor 
····-···--·---···---··-····-··· t- ....... _, ______ L_,_,. , ..... ··.·· ........... ··-· . 

Date of Energization (lh Case of Electric Pump) 

Maximum Allowable Rate of 
Withdrawal (m3/hr.): 

Maximum Allowable Annual 

Extraction of Ground Water: 

Reason for renewal of N.O.C. 

~.-31T.~ . <}, ::icfl:f1&iM ~• a;ro:ir 

Against Case 

i 70.00 

! 84000.00 

For Indust rial Purpose 

l Depth of .the Well (In meter) 
I 

Assembly Slze(For Tube Well) 

; H.P. of the Pump 

~ .... .... . 
! JNA 

j 100.00 
i 

; 30.00 
• ---- ---•- •- •,'-----•HW .. ¥¥••-------- ·------•-•----•-•·----H•H•• ---••-. ---• •--- 0000 .. H ¥•••·••••·-· •· 0¥¥0¥0 .. ••••H• } 

________ J.~.8.~_e_of~i~~~~~:~~-~m
3

/hr.) ...... . ··-···· J..:~:~O-············· ___ ... ..... _. i 
1 15/01 / 1980 ' 

·····•· ....... ···-·. •··• •·---·-··--····· ···---------···-· .-·r· ··----·-- •·- ··---··· - .... ··-. -· ---------·-·· j 

i Maximum Allowable Running Hours Per : 8.00 
Day: 

: Recharge Required , 0.00 
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• This No·Objection certificate authorizes the owner applicant (user) to sink a well in the location specified for extraction of ground water at a 
rate not exceeding that as shown at SI. ·(3j) , for Running rJours per day, and for maximum allowable annual extractia°n of ground water and is 

valid subject to the observance of the conditions stated. overleaf. 

, Holder of this NOC Is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form . 

Conditions 

(1) In ~ase )any change of ownership of the proposed well, fresh authorization has to be obtained. 

(2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this 
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this 

authorization. 
(3) For the purpose of measuring and recording the quantity of ground water e·xtracted, every said user shall affix digital water now 

meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, 
at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the 
contrary Is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water i 

. ~ 

meters 
(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if 

the situation so demands. 

(5) In case of any change of ownership of the exis ting well, fresh registration has to be obtained. 

, (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this 

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this 

registration. 

(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be 
incorrect during verification at any subsequent stage, this registration Is liable for cancellation. 

, (B) The Certificate of Authorization/ NOC shall be valid for a pf;!riod of five years from the date of Issue. The applicant shall have to apply for 

renewal through a fresh application, at least ninety days prior to expiry of its validity. 
, (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone 

tapp11d of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be 

made available to this office on monthly bas is. 
, (1 O) Guidelines for Installation of Piez;ometers and their Monitoring 

, Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring 

equipment. It is also used to take water sample for water quality testing whenever needed. 
0

General guidelines for installation of piezometers 
are as follows for compliance of NOC: 

, • The piezometer is to be installed/constructed ·at the minimum of 50 m.distance from the pumping well thro\Jgh which ground water is being 

withdrawn. The diameter of the piezometer should be about 4• to 6". 

, · The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one 

piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper 

ground water aquifer monitoring. 

• No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monitiring Mechanism ' ; S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 
Manual ., . ·~w~R .. ~I;;, Telemetry ! I 

............ ....... ~... ... ... . .................. ·-.. .... , ....... •··· ~···-· ................... ·······- -··-·· .. ·;;··· ... ............ ..... --... 1 I 
2 

3 

< 10 

11 • 50 

50·500 

0 

0 . 1 

4 > 500 2 0 2 
: . . \ . 

, · The measuring frequency should be monthly and accuracy of measurement should be up to cm. the report.ed me.asurement should be given 
in meter up to two decimals . 

, • For measurement of water level sounder or automatic water level recorder {AWLR)/ Digital Automatic water level recorder (DWLR) with 
telemetry system should be used for accuracy. 
• The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped 

for about four to six hours. 

, 

; ! 

, • All the det1 ils regarding coordinates, reduced level (with respect .to mean leve l), depth, zone taped and assembly lowered should be provided 

for bringing the piezometer into the Hydrogra ph Monitoring Systeni fo r Ground Water Department, Uttar Pradesh, and for its validation. 

• • The ground water quality has to be monitored twice in a year during pre·monsoon (May/.June) and post·monsoon (October/November) 

periods. ·ouality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground 

Water Department, Uttar Pradesh, for chemical analysis. 
• A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth 
and zone tapped of piezometer/tube well for standard referencing and identification. 
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, . • Any other sit e-specific requirement regard ing safety and access for measurement may be taken care of. 

, (11) Any other condition(s) that ·may be imposed by the concerned Authority. 

, (12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be 

incorrect during verification at any subsequent stage, this permit is liable for cancellation. 
, SPECIFIC CONDITIONS: 

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted s\!bject to the following specific 
conditions : 
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the 

desired quantity of water. 
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 

iii) All industries abstract ing ground water in excess of 100 m3/ d shall be required to unde"rtake annual water audit through Confederation of 
Indian lndJstries (CII)/ Federation Indian Chqmber of Commerce and Industry (FICCI)/ National Productivi ty Council (NPC)/ PHO Chamber of 
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to 
Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next 
five years through appropriate means. 

• iv) Construction of observation well(s) (piezometer)(s) with in the premises and installation of appropriate water level monitoring mechanism i 

as mentioned in General Condi tion no.10 shall be mandatory for industries drawing/ proposing to draw more than 1 O m3 /day of ground water 

and . Monitoring of wat er level shall be done by the projec t proponent. The piezometer (observation well) shall be constructed at a minimum 

distance of 50 m·from the bore well /prod uct ion well. Depth and aquifer zone tapped in the piezometer shal l be the same as that of the 

pumping wel l/ wells. Monthly water level data shall be submitted onli ne to the Ground Water Department, UP. 

v) The propon ent shall be required to adopt roof top rai n water harvesting/ recharge in the project premises. Industries which are likely to 

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, 
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 

, vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. 
, vii) Industries which are likely to cause ground water pollut ion e.g. Tanning, Slaughter Hous"~· bye, Chemical/ Petrochemical, Coal washerles, 

other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground 
water pollution. 

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering 
discharge rate (using a digital water flow meter) and submit the data onl ine to Ground Water Department, UP as applicable. Monitoring 

records and results should be reta ined by the proponent for two years, for inspection or reporting_ as required by District Ground Water 

Management Council. 

ii) Installation of Sewag~ Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 

/day. The water from STP shall be utilized for toilet flushing, car washir:ig, gardening etc. 

Date :02/02/2023 

Place:Ghaziabad 

This certificate is electronically generated and does not require digital signature 

1329



28

GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry o{ Jal Shakti 
Governm~nt of Uttar Pradesh 

Form 8 (E) 

[See rules 1 5(2)] 
(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR 

INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER} 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG013999 

VALID FROM 21/07/2023 TO 03/01/2025 

SerialNo.:202303000338 

Name of the Owner · 

Address of the Applicant 

Date of Submission 

Company Name 

Location Particulars 

District 

Plot No./Khasra No. 

Ward No./Holding No. 

OS REDDY 

MODI SUGAR, MODIN AGAR, 

· GHAZIABAD 

! 16/03/2023 

MODI SUGAR MILLS (MODI 

: INDUSTR IES LIMITED) 

Ghaziabad 

; MODI SUGAR, MODINAGAR. 
i GHAZIABAD 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of 

the Well 

Type of Well 

Purpose of well 

Strainer Position (For Tube Well) 

Type of Pump Used 

Operational Device 

15/ 01/1990 

j Tube Well/Boring 

: Industrial 

' Submersible 

' Electric Motor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 

Withdrawal (m3/hr.): 

Maximum Allowable Annual 

Extraction of Ground Water: 
I 

Reason for renewal of N.O.C. 
~.'3IT.~ . cl, -1cf1-1-,ich(UI <fila;mrf 

Against Case 

i 190.00 

85500 00 

For Industrial Use 

Application No. 

Specimen Signature 

Company Address 

Block 

i Municipality/Corporation 

Depth of the Well (In meter) 

· Assembly Size(For Tube Well) 

· H.P. of the Pump 

Rate of Withdrawal (m3/hr.) 

15/01/1980 

, Maximum Allowable Running Hours Per 

Day: 

. Recharge Required 

GZBD0323RIN0589 

' Modinagar, Ghaziabad, 

: Uttar Pradesh 

i BHOJPUR 
i 
i Yes 
! 

NA 

' 100.00 

: 30.00 

190.00 

3.00 

171000.00 

.••• t 
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This No-Objection certificate authorizes the owner applicant (user) to sink a well .in the location specified for extraction of ground water at a 

rate not exceeding thllt as shown at SI. {3j), for Running Hours per day, and for maximum allowable annual extraction of ground water and is 
valid subject to th0 observance of the conditions stated overleaf. 

, Holder of this NOC is hereby directed to assure annual recharge of 171000.00 cubic meter, as specified under the application form. 

Conditions 

(1) in case of any change of ownership of the proposed well, fresh authorization has to be obtained. \ 

, (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and {3) of this ~ 

certificate shall be made without prior permission o f the Competent Authority. Any deviation in this regard shall lead to cancellation of this 

authorization . 

• {3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix d_igital water flow 

meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, 

at outlet ol pumping devices and it shall be wesumed that the quantity recorded by the meter has been extracted by the said user, until the 

contrary is proved. The rate of extraction of ground water from th·e well as shown In item 3(k) shall not exceed to the recorded rate from water : 

meters 

• (4) The concerned Au thority reserves th e right to stop extraction of ground water from the well due to quality hazards or any other reasons, if 

the situat ion so demands. 

, (5) In case of any change of ownership of the exis ting well, fresh reg is tra tion has to be obtained . 

{6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this 

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this 

registrat ion. 
(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be 

incorrect during verification at any subsequent stage, this registration is liable for cancellation. 

(8) The Certificate o f Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for 

renewal through a fresh application, at leas t ninety days prior to expiry of its va lidity. _ 

(9) Construct ion of piezometers and installation of digital water level recorders wi th telemci/y shall be m andatory for user. Depth and zone 

tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water leve l recorders shall be 

made available to thi s office on monthly ba sis. 
(1 O) Guidelines for Installation of Piezometers and thei r Monitoring 1 

Piezometer is a boreweil /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring [ 

equipment. It is also used to take wa ter sample for water quality testing whenever needed. General guidelines for installation of piezometers i 
are as follows for compliance of NOC: 

, • The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being 

wi thdrawn. The diameter of the piezometer should be about 4· to 6". 

• The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted . If, more than one 

piezometer are insta lled the second piezometer should monitor the shallow ground wa ter regime. It will facilitate shallow as well as deeper 

ground water aquifer_ monit oring. 

· No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monltirlng Mechanism 
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 'i 

2 

3 

< 10 

11 · 50 

50- 500 

0 

Manual 

0 

0 

DWLR with Telemetry 

0 

0 

' 

: i 
• The measuring frequency should be monthly and accuraa,y of measurement should be up to cm. the reported measurement should be given 

4 > 500 2 0 2 

in meter up to two decimals. 

• For measurement of wa ter level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with 

telemetry system should be used for accuracy. 

• • The measurement of water_level in piezomete r should be taken, only after the pumping from the surrounding tube wells has been stopped 

for about four t? six hours. 

• • All the details fegarding coordi nates, reduced level (with respect to mean leve l), depth, zone taped and assembly lowered should be provided i 
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. : 

• The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) 

periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 11. capac ity bottle) to the concerned Director, Ground 

Water Department, Uttar Pradesh, for chemical analysis . 

• A Permanent display board should be installed at pi ezometer/Tube wells site for providing the locat ion, piezometer/ tube well number, depth 

and zone tapped of piezom eter/tube well for standard referencing and ident ification. 
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· Any other site-specific requirement regarding safety and access for measurement may be taken care of. 
, (11) Any other condition(s) that may be imposed by the concerned Authority. 
, {12) In case, any of the particulars I Information furnished by the applicant In his application for Issuance of this permit is found to be 

Incorrect during verification at any subsequent stage, this permit is liable iJ, cancellation. 

SPECIFIC CONDITIONS: 

, (A) For Industrial User: No Objection Certificate for grou.nd water extraction by industries shall be granted subject to the following specific 

conditions: 

, i) No Objection Certificate shall be granted only in such ·cases where local government water supply agencies are not able to supply the 
desired quantity of water. 

, ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. 
iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of 
Indian lndusthes (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHO Chamber of 
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of c~mpletion of the same to 

Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next 

five years through appropriate means. 

, iv) Construction of observation well(s) (piezometer)(s) within the prem·ises and installation of appropriate water level monitoring mechanism 

as mentioned in General Condit ion no.10 shall be mandatory for industries drawing/ proposing to draw more than 1 O m3/day of ground water 

and. Monitoring of water level shall be done by the project proponent. The piezometer {observation well) shall be constructed at a minimum 

distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the 
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP. 
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge In the project premises. Industries which are likely to 
pollute ground water {chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, 
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 

vi) Injection of treated / untreated waste water into aquifer system is strictly prohibited. 

, vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, 

other hazardous units etc. (as per CPCB lis t) need to undertake necessary well head protection measures to ensure prevention of ground 
water pollution. 

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering 
discharge rate (using a digital water now meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring 

records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water 

Management Council. 

, ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects. where ground water requ irement is more than 20 m3 

/day. The water from STP shall be utilized for toil et flushing, car washing, gardening etc . 

Date :17 /08/2023 

, Place:Ghaziabad 

This certificate is electronically generated and does not require digital signature 

\ 
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Saurabh <saurabhrajpal.sc.aor@gmail.com>

Additional Affidavit-Tilak Raj Adhana
1 message

Saurabh <saurabhrajpal.sc.aor@gmail.com> Mon, Sep 16, 2024 at 9:32 PM
To: pradeepmisra@yahoo.com, gigicgeorge.adv42@yahoo.in

Sir/Madam,

Please find the copy of the Additional Affidavit, attached below, filed in the above subject matter on behalf of the
Respondent No. 5 /Modi Mil as advance proof of service.

Thanking you.
Yours sincerely,

Saurabh Rajpal
AOR

Additional Affidavit Tilak Raj Adhana -NGT.pdf
16060K

9/16/24, 9:33 PM Gmail - Additional Affidavit-Tilak Raj Adhana
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